(A)

CUTTACK BENCH, CUTTACK

CA2-

O AT TATSRANO. .oevves svess oo oeomreemsseso dos
T D). ? ‘
'\\E‘m" “"Cu‘”) weeApplicant (s)

Z....-...Q’%.......Respondent (8)

lN THE CENTRAL ADMINISTRATIVE TRIBUNAL

D A\ - N L th’\‘\<u

CAT/)INW

Sr. No.| Date Order with Sigmature

T I s

27 (% o 2

. / / ) 1~ ok al o= "/Fﬁ/) bedn 142

7 "SI HHG;?,T;R‘ yi
Registrar ﬁT
0.As. 591 to 596 of 1995 3, ﬁ;"ﬁf?umm,

1 | 29-9-95 Heard shri P.C.Mohapatra, ,f;;t\kzms ujs 19 ’\f ﬁ

learned counsel for the applicants,

The applicants submit that
they were engaged for casual work during
the years 1985 and 1986, They like to
be considered for similar engagement in
future whenever work is availaple; The
applications are disposed of, at the
admission Stage, with direction that the

applicants be suitably engaged whenever &
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work is available,
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